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FBOYI No. 4 
(SEE RULE 42 

C'ENTRAL ADMINISTRATIVE TRIBUNAL 
GU1,11AHATI BE'~CH: 

ORDER SHEET 

Original .-ipplecation No% 2-S 2'  jo 
Mise PbtJ tion No: 

emp C(-) 	t-L  Petition No :  

Revi leryv~~,'wpiecation No 

Appl_'Cants.- - 	 00 

ResPondan t s 

A4Vj a 
'I 

fir the t 	 AP Pl Q c an t s: 	 (3 .  

C j oilro ~c a e for the Respo ~dsnts-._ 

S 0 	Reg i t try Da fT r T the Tri )-,,,iai 

In 

Cond'4 

filed 

vide 

29-10*2003 	Heard mr M.Chanda, learned ~ ,",c*qunse 1 

i 	C' 	F for the applicant. 

Issue notice on the respondents to 

0 	-~o show cause as'to why.the application 
..... shall not be admitted, aa~Uf= returnab-b 

by four weeks. 
J'[ List the case on 4.12-2003 for admi- 

ssion. 

,r 	Member Vice-Chairman 

2,6.12.03 It'is submitted from Bar that mr 
B.C.Pathak, learned Addl -C.G.S.c has been 
entrusted with the case and he has been 
on accommodation. Therefore let the 

t matter appear before the 

Bench. 
next available 

Member Vice-Chairman 
pg 

= - M~ 



(2) 
O.A. 238/2003 

O-YOe_Y 
Serxt .10 

JI 5e_d7'V-M it-V 
f 

co" JtJ NO 

27o2.04 	Learned counsel for the responde- 

nts seeks q 10 days time to file 
reply. 10 days time granted. However, 
we find that this O.A. Is qquarely 
covered by the 0..M.S.5.03 issued by 

T  [No, 	6 Vc, 2_2_5e the DOPT. 
List on 12.3.04 for order. 

	

member(A) 	 Member(j) 

P9 

12.~ ,3.2004 	He a rd 	M. Chanda,, learned counsel 

for the applicant and At. A.' Deb Roy, 

learned Sr.' C.G.S.G. on behalf..of W B., 

G101  Pathak,, learned Addl. G.G.S.G. f or the,  

Tespondentssl~ 

The application is admitted.. Let 

the written statement be f iled by the' 

respondent. 

List on 20., ,;4 **2004 f or hearing o,4," 

lv~mber (A) 

mb 

16i.6.2004 Present: The Hon'ble Smt. Bharati Roy 
M emb er 
The H on'ble Shri K.V.Prahladan 
lvifmiber (A). 

-14.ro-B*- C*- Pat,hak, learned Addl.C*GOSOCO 

seeks two weeks time to file counter re~:_ 

ply. Prayer allowed. 

Post the matter on  2.7.2004 before 
the Single. Bench s,  Since- the case relates 

to Compassionate appointment q  No furthc'r 

time shall be granted to the respondents 
to file counter reply. 

er 	 Me,iber (J) 

bb 



O#A,238/2003 

27.7,2004 	On the prJayer made by Mr.$* 
Nath, learned couns6l for the appli-

cant., the case is adjourned and 

"'YO 	 listed on 2.8.2004 for hearingo 

bb 

2 .8 .2004 	Heard counsel for the parties. 
- Hearing concluded, Judgement delivered 

in open Court, kept in separate sheets, 

The O.A. Is disposed of in tVerms 
of the order. No Costs. 

Ab 
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CENTRAL ADMINISTPATIVE TRIBUNkL 
GUIVIAMTI BENCH 

O*A*/&;X-No. 17. j  ~3%  of  ? nni 

DA,T.E OF DECISION ?-R-?n 0 A- 

r! T<hok n . T)a.s,, . ............... 

21r~ .M.Chanda j  G.1~7 .Chakrahor & 	C h o 
­ .ADVOCATE FOR THE 

APPLICANT(S). 

-VERSUS- 

& Ors. 
......... RESPONDENr(S) 

plri.A.De. Rgy,.S .............. 
	0 OADVOCATI E FOR THE 

RESPONDENT(s), 

T HE ~1~ ,  N'BLF. MR6 K. 	PRAHLADAN, A.T)MP,7 TPrrRArrTN7P MPMRPR. 

TH41 H~~N I BLE 

1. 	11hether Reporters of local papers may be allowed to see the I&I 
ju ment 

2* 	be referred to the Reporter or not? 

 ~,,,,,hether their  Lordships wish to see the fair copy of the 
Ju dgm ent ? 
V. 

Lather the judgment is to be circulatcd to the other Benches ? 

dgment delivered by Hon'ble Member (A). 



CENTRAL ADMTNTSTRATTVE TRIBUNAL, GTTWAHATT BENCH. 

Original Application No. 238 of 2003. 

Date of Order : This, the 2nd Day of August, 2004. 

THE HON'BLE SHRT K. V. PRAHLAT)AN, ADMINISTRATIVE MEMBER. 

Shri Khokan Das 
S/o Late Makhan Lal Das 
at present residing at Vill: Usha Bazar 
P.O: Agartala Airport, P.S: Narsinghgarh 
Distrcit: West Tripura. 	 . . . . . Applicant. 

By Advocates Mr.M.Chanda, G.N.Chakraborty & S.Choudhury. 

- Versus - 

The Union of India 
Through the Director General 
of India Meterological Department 
Mausam Bhavan, Lodi Road 
New Delhi, PIN: 110 003. 

The Director General 
of India Meterological Department 
Mausam Bhavan, Lodi Road 
New Delhi, PIN: 110 003. 

The Deputy Director General of Meterology 
Regional Meterological Centre 
4, Duel Avenue, Alipore 
Calcutta- 700 027. 	 . . . . . . Respondents. 

By Mr.A.Deb Roy, learned Sr.C.G.S.C. 

0 R D E R (ORAL) 

K.V.PRAHLADAN, MEMBER(A): 

The father of the applicant Late Makhan Lal Das 

who was serving as Assistant Meterologist, Grade-TT, died 

on 15.6.2000 due to cancer. The applicant submitted an 

application for compassionate appointment on 20.11.2000. 

Respondents vide letter 'dated 18.2.2003 informed the 

applicant that his case for appointment on compassionate 

Contd. /2 
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ground was considered and rejected as per Govt. of India 

instructions and rulings of the Apex Court. 

Applicant 	stated 	that 	his 	case 	for 

compassionate appointment was rejected as because the 

application was not submitted within the time limit. The 

applicant also stated that his name was not even 

considered for compassionate appointment. Mr.A.Deb Roy, 

learned Sr.C.G.S.C., denying the aforesaid statement, 

stated that his case for compassionate appointment was 

considered as per the rules. 

1 have heard Mr.M.Chanda, learned counsel for 

the applicant at length as well as Mr.A.Deb Roy, learned 

Sr.C.G.S.C. for the respondents. 

From the materials on record it is not possible 

to come to a definite conclusion the case of the 

applicant for compassionate appointment was fairly 

considered or not. Respondents' letter dated 18.2.2003 

also does not specify this. Therefore, in the interest of 

justice, I am of the opinion that applicant may file a 

representation, if he so desires, before the respondents. 

Accordingly, applicant shall file a representation, if he 

so desires, before the respondents ventilating all his 

grievances within 10 days time from .  the date of receipt 

of the order. If such representation is filed within the 

specified time, respondents will give a comprehensive and 

reasoned reply within a period of four months thereafter. 

The O.A. is disposed of as above. No order as 

to costs. 
K. 7.PLR'~~AOHLADAN 

ADMTNTSTRATT17F MMIBER 
bb 
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0.. A. No.2-S Y/ 2003 

Sfi Khokan Das 

... Applitmt 

-Versus- 

Union of India & Others 

— R~ondents 

Dates and synopsis of particulars in this Application. 

1~ 06.2000 

09-11.2000 

f 

20.1 1.2000 

27,'.06~~ .2002 

The father of the applicant Late Makhan Lal 

Das, Assistant Meterologist Grade II at 

Agartala Airport. died in harness. 

The Meterologist in -charge, Agartala Airport 

issued one letter asking the applicant to 

submit application in Prescribed form for 
employment under Die - in- harness Scheme framed 
by the Govt. of India. 

The Applicant 	submitted application on 
20.11.2000. praying for employment. 

The.Regional Meterological centre. -Alipore, 

Kolkata intimated the applicant that his case 

had been forwarded to the Director General of 

MeteroloqY, New Delhi. 



, 18.:02 ~.2003 The applicant was informed by the Regional 

Meterological Centre, Kolkata that the case 

of 	the 	applicant 	was 	considered 

sympathetically but could not be agreed in 

view of the instruction of the Central 

Government and the decision of the Supreme 

court on the matter. 

	

02., ~03.2003 	Mother 	of 	the 	applicant 	sent - 	one 

representation to the Director General of 

Meterology, 	New 	Delhi 	praying 	for 

consideration of the case of the applicant 

and further requesting to supply a copy -  of 

the Supreme Court's - decision as referred to 

in the letter dated 18.2,03, 

	

0S. I05.2003 	A Copy of the Memorandum issued by the 

Government of India was sent to the applicant 

along with some other documents wherein it 

was laid down that employment under the Die- 

in-Harness Scheme shall not be made one year 

after the death of the Government Servant. 

There was no latches on the part of the 

applicant who - submitted application within 

five months of the death of his - father. 

r2- 
"-V 

Hence this application - before 	the 

Hon'ble Tribunal. 



0 
N 

8(a) 	Pass Orders direcfM the ResPO1kdCntS to allow the applicant with a 

job under the Government of India mi a post cornmensurating V*h 
his qualification Mth r0trOSPOCUvC. eff=t ftm Seplanbez, 2M. 

(b) 

	

	Pan orders directing the Respondents . to grant all benefits of the 

S"Ni(X LO (he aPpliwnL wilh cff=L from St:pJcwJ=, 20M. 

(C) 

	

	 Pass interim orders in terins of prayer (a) and (b) above. 

Grant costs of application. 

Pam such other order or orders or dnetion as dmned fit and 

proper. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI  BENCH::GUWAHATI. 

O.A.NO..2-3.9 	OF  2003. 
Shri Khokan Das ......... 4 .......................... Petitioner. 

-versus 
The Union of India and others .............. ... Respondents. 

_1~ 

INDEX. 

ANNEXURE.. 	CONTENTS OF THE DOCUMENTS. 	PAGE NOS 

	

Original application filed by the Applicant 
	

I ve-o /,V 

above named. 

Annexure-A. 	Copy of the Death Certificate of father of 
the Applicant. 

Annexure-B. 	Copy  of letter of Meteorologist-in -charge, 
Meteorological Office,Agartala dated 9.11. 
2000 issued to the Applicant asking him to 
submit application in prescribe form for 
employment under Die-in-hamess Scheme 
framed by the Government of India. 

Annexure-C. 	Copy of an application dated 20.11.2000 
submitted by the Applicant in prescribed form 
for employment. 

12-  

/_9~ -Yt- / ~, 

Annexure-D. 	Copy of letter of the Regional Meteorlogical Centre; 
Kolkata dated 27.8.2002 regarding intimation to the 
Applicant that the case of the applicant for employment 
on compassionate ground had ~been fonvarded to 
the Director General of Meteorology,New Delhi. 

Annexure-E. 	Copy of letter of Regional Meteorological Centre, 
Kolkata dated 18.2.03 regarding intimation of the 	1 14 
Applicant that the authority could not be agreed to 
provide the Petitioner for compassionate employment 
in view of the instruction of the Central Govt' &.decision 
of the Supreme Court's Ruling. 

Annexure-F. 	Copy of representation of mother of the Applicant 
addressed to the Director General of MeteorologY.India 
Meteorological Centre,New Delhi dated 2.3.2003 reqquesting 
to consider the application of the applicant for employment 
and also to supply a copy of the decision of the Ssupreme 
Court as referred to in the letter dated 13.2.2003. 

Annexure-G. 	Copies of two Memoranda dated 3.12.1999 and 5.5.2003 
And Annex-H. issued by the Ministry of Personnel,Public Grievances and 

Pensions,Deptt.of Personnel & Training regarding time limit 
for making compassionate appointment which were forwarded 
to the Applicant by the respondent no.2 & 3.. 

Date: 

Place ............ 
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Date of filing 
Or 
Date of receipt by post 
Registration No. 

Signature 
For Registrar. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
QUWAHATI BENCH. 

.........  OF  2003. 

Shri Khokan Das,S/O Late Makhan Lal Das,at present residing 

At village - Usha Bazar,- P.O.A -gartala Airport. 

P. S.Narsinghgarh, District West Tripura, 

.......... APPLICANT. 
VERSUS. 

The Union of India,(Through the Director General, 
of India Meterological Department,Mausain Bhavan, 
Lodi Road,, New Delhi, PIN- 110 003. 

The Director General of India Meterological Department, 
Mausam. Bhavan, Lodi Road, New Delhi, PIN- 110 003. 

3.. The Deputy Director General of Meterology, 
Regional Meterological. Centre, 
4,Duel Avenue, 
Alipore,Calcutta-700 027 

- -------- RESPONDENTS. 

Contd 	n/? 
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DETAILS OF APPLICATION 

I 	Particulars of the order against which the Wplication is made. 

Application is made against the final Order No.AE- 
l i 	t 

185(Cono/111/207,Dated 18-02-2003 issued by the Office of the Deputy 

Director General of Meteorology,Regional Meterological CentreA 

Duel Avenue, Alipore Calcutta intimating that applicant would not be 

given employment under Die-in-harness Scheme in view of the 

purported Government of India's instruction and decision of the 

Hon'ble Supreme Court. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of the petition is within 

the jurisdiction of this Hon'ble Tribunal. 

Limitation 

The applicant further declares that the application is within 

limitation period prescribed by Section 21 of the Administrative 

Tribunal Act, 1985. 

Fact of the Case. 

(a). That the father of the applicant namely Late Makhan Lal Das 

belonging to Scheduled Caste Community was serving as Assistant 

Meteorology,Grade-11 and was posted at AgartalaAirport and while 

serving as such he died on 15.6.2000 d ue to Cancer. A copy of the 

1pl 
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Death Certificate of father of the Applicant is appended hereto as 

ANNEXURE-A. 

(b). 	That under the Scheme , namely 'Scheme for Compassionate 

Appointment' issued by the Government of India,, Ministry of 

Personnel,- Public Grievances and Pension, Department of Personnel & 

Training dated 9-10-1998 . a member of the family of Late father of 

the applicant was eligible for employment under the aforesaid Scheme. 

No other member of the family of Late Makhan Lal Das was/is in 

service. In this connection it is pertinent to point out that the eldest son 

of Late MakhanLal Das was-an-employment-underthe Government of 

Tripura, but he was separate from the family for a pretty long time and 
N --------------- — 

he did not have any connection with the family of Late Makhan Lal 

Das. This fact is also known to the Dej)artment, 

C) 	That as stated earlier herein the late Father of the applicant , 

Makhan Lal Das died on 15-6-2000 and on 9-11-2000, the 

Meteorologist –In-charge, Meteorological Office, Agartala Airport 

issued a letter to the applicant asking him to submit application in 

prescribed Form for employment under the Die-in-Harness Scheme 

framed by the Government of India. A copy of that letter is appended 

hereto and marked as ANNEXURE-B. 

That, accordingly the applicant submitted his application in 

prescribed Form on 20.11.2000 for such employment, a copy of which 

is appended hereto as ANNEXURE-C. 

Contd ....... P/4. 
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That,thereafter the applicant made many correspondances to the 

respondents for employment on compassionate ground but for a long 

period the applicant did not have any response from the respondents 

and only on 27.8.2002 the Regional Meteorological Centre,Alipore 

Kolkata intimated the applicant that the case of the applicant for 

employment on compassionate ground had been forwarded to the 

Director General of Meteorology,New Delhi, but no reply was received 

so far. A copy of the said letter is appended hereto as ANNEXURE-D. 

That thereafter on 18..2.2003 the applicant was informed by 

the Regional Meteorological Centre,Kokata that the case of the 

applicant for compassionate employment was considered 

sympathetically but it is regretted that the authority could not be 

agreed to provide the petitioner with a job under the aforesaid scheme 

in view of the instruction of the Central Government and the decision 

of the Supreme Court's Rulings in the matter. A copy of the said letter 

is appended hereto as ANNEXURE-E. 

(f). 	That after receipt of the communication from the Kolkata 

Meteorological Office, mother of the applicant sent a representation to 

the Director General of Meteorology,India Meterological 

Centre,Mausam Bhavan,Lodi Roard,New Delhi on 2.3.2003,, requesting 

him to consider the application of the applicant for employment. In that 

letter the Director General of Meteorology was also requested to supply . 

a copy of the decision of the Supreme Court as referred to in the letter 

Contd ....... p/6. 
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dated 13.2.2003. A copy of the said letter/representation is appended 

hereto as ANNEXURE-F. 

That on 5.5.2003 a copy of the Office Memorandum issued by 

the Ministry of Personnel, Public Grievences and Pension Department 

of Personnel & Training Government of India was sent to the applicant 

alongwith copies with some other papers wherein it wa's contended that 

employment under the aforesaid scheme shall not be made one year 

after the death of the Government servant and that was said to be the 

time limit for appointment on compassionate ground. The applicant is 

appending hereto one copy each of the two office Memorandums dated 

3.12.1999 and 5.5.2003, both issued by the aforesaid Ministry as 

ANNEXURE-G & ANNEXURE-H respectively. 

That it would be seen that there had been no laches on the 

part of the applicant in regard to employment under the Scheme and 

soon-after the death of the applicant's father is started making 

representations for employment. Even in 2002 the applicant was 

informed that his name was sponsored by the Department for 

employment but no answer was received. 

That, be that, as it may, it was not mendatory to that only the 

Meteorological Department had to make appointment on 

compassionate ground. The applicant could also be appointed in any 

other department of Government of India. 5% ceiling limit even if 

reasonable , has to be considered in view of the vacancies under the 

Contd...._.p/7. 



Government of India and not seperately under the Meteorological 

Department. In this oconnection it is pertinent to pointed out that the 

aforesaid purported ceiling limiti in fact negates the entire Scheme for 

eLuployment on coinpassionate gound.In view of the aforesaid fact and 

circumstances the embargo and fatter in regard to the employment on 

compassionate ground should be set at naught and quashed 

straightway, in limine and at the threshold. 

That the applicant has referred to some other Memorandum and 

Scheme claimed by the Government of India but he refrained from 

appending copies of the said documents hereto for sake of brevity but 

he craves leaves to refer and rely on those documents at the time of 

hearing of this application, if found necessary. 

(k). 	That on the fact and circumstances narrated herein above it 

would be seen that the applicant was in no way in falut and he is 

entitled to an employment under the Scheme. It is necessary to point 

out that the applicant is an Arts Graduate and he belongs to Scheduled 

Cast Community and, therefore, he is also within the age limit 

prescribed by the Government of India. 

5. Grounds for relief with legal provisions: 

The grounds for reliefs have been incorporated bere-in-above and to 

avoid repeatitilon the grounds are not seperately narrated under this 

head. 

Contd ....... p/8, 
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Details of the remedies exhausted. 

It would be seen from the narration earlier herein the applicant moved 

heaven and air for employment but unfortunaly with no tengible result. 

Matters not previously filed or pending with any other court. 

The applicant declares that he has not previously filed any 

application,Writ petition or suit regarding the matter in respect of 

which this application is made, before any court or any other authority 

or any other Bench of the Tribunal nor any such application, Writ 

petition or suit is pending before any of them. 

Relief sought: 

In view of the fact mentioned in Paragraph-4 above, the Applicant 

prays for the following relief :- 

pass orders directing the Respondents and each of them to allow' the 

Applicant with a Job under the Government of India in a post 

commensurating with his qualification with retrospective efffect from 

September,2000. 

Pass orders directing the Respondents and each of them to allow the 

Applicant all benefits of service with effect from September,2000 as if 

he has been under the Employment under the Government of India with 

effect from the said period. 

Pas orders in interim in terms of prayer (a) and Prayer (b) above 

Grant costs of an incidental to this application to the Applicant. 

,Contd ....... p/S., 



(e) Pass such further or other order or orders or directions as seem fit 

and proper having regard to the circumstances of the matter; 

And for this gracious act of kindness the humble Applicant shall as 

in duty bound shall ever pray. 

9. Interim order, if any, prgyed for: - 

1O.The applicant desires to have oral hearing subsequent to the 

admission stage. 

11. Particulars of Bank Draft/Indian Postal Order filed in respect of th 

Application Fee as 

State Bank of India, 

Demand Draft No. 	 Date ..... 

List of enclosures:- 

Annexure. -'A' to 'H' 

Bank Draft -I (One). 

Vokalatnama. 

Self addressed Envelope. 

File Size envelope with address of the Respondents. 

VERIFICATION. 

Lshri Khokan Das, Applicant , son of Late Makhan Lal Das,, aged 

2-2 -...years, by profession-Government Service, resident of village Usha 

Bazar, P.O.Agartala Airport, P.S.Narsinghgarh,West Tripura, do 

hereby verify that the contents of Paragraph-1 , Paragraphs 4( . a to k) 

Contd ....... D/9. 



are true to. my knowledge and paragraph 2 and 3 are believed to be true 

on legal advise and that I have not suppressed any material fact. 

Date:- 

Place 
Signa-M of the Applicant. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench,Rajgarh Road, 

Bhangagarh,Guwahati-781 005. 

Copy to:- The Sr.Central Govt.Standing Counsel,Guwahati. 
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[4,D.Apl.Form No*115e 

FCRM  NO-"e- 

(See Rule 910 
10 

719 

Round Seal* 

Government of Tripura* 

Department of Health & Family Welfare. 

CERTIpICATfj OF W= DEATH * Issued under -;ection 12 of 
the Registration of 
Issued under Section 17 of 

Births & Deaths Act 0 1969- 

This is to certify that the following information has been 

tak4en from the original record of death which is in the register 

jor Agt, Municipal Council of Tehsil jadar of Distriot West Tripura 

of state of Tri,purae - 9 

(local area')* 

;4ame Late Makhan Lal Des* Nationality e..Indiane 

Sex Male* Permanent address Usha Bazar Airport* 

Date of Death 15.6.2000 	Registration 

place of Death Cancer HosPital#Agto Date of rtegistration X-

Name of - Father/Mother/Hu s band U-Ramani Mohen 
Des* 

1~egjqtration N09 111 Dated 18.7.2000 

of issuing authority- jd/-Illegible. 18,7.2000 

c*eal Action-in-Chargeo. 
Health Officer. 	

5 

Agartala Municipal Council* 	Birth and Death& 
Agartala Municipal COIRC142000  

sd/- Illegible* 
Health Officer #  

Registrar Birth & Death s, 
Agartala 	Council. 
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ANNEXUP.Eo.C(Contd. ) 0 

V.Particulars of all dependent& of the 

Ciovt. Servant( if some are emiloyed s  
their income and whether they are 
living together or spparately). 

RL-1,Ationship with the 	 Employed or not@  
No  Nao* * 	Government servant and 	 particulars of employment 

age. 	 and emoluments. 

SMtI. Niyati Oas., Wife 53 years. 	 Not employed. 

Shri Khokan Das. 	Son 29 years. 	 Not employed. 

ShriAnil Das. 	Son 24 years. 	 Not employed. 

5 hr,i Jagadish Das. Son 34 years. 

	

	 Employed and living 
seperately. 

06kag  IO.N  9 

VI. I cb hereby declare that the facts given by me above are g, to the 

best ,  of my knowledge#  correct $  if any of the facts herein mentioned 

, are found to be incorrect or false at *JG a future datep mf services 

may' ,  be texminated 

Date#. 16. il..'1-000 
I 

ScV— KhDkan Das. 

Signature of ;"'he candidate* 

Shir KhDkan Das is known to me and the f acts mentioned by him 

are correct. 

:4te- 20.11.2000 
	

SignaLure of permanent Governent 
Servant. 

Name.. Phanindra Narayan Das. 
Address.***,X Off ice#Agartala. 

Met if f icepAgartala. 
I have verified that the facts mentioned by the candidate above @  

are correct. 

V,  

Signature of the Welfare Officer e  
NaMOO-0 0 * * * ** # 9 0 * *,* * 0 0 0 0 * 4 64 V  M a 0 * ** 

* a 4 0 



Teleg~aphic Address*6- 
NWEATHW~NGalcutta- 

No,­  AE-185(-Conf). 
TelepboO~ e Nos. 
47$93182/4793941-42--43. GOVEFCqMMT -OF INDIA. 
Telex No.8073/8059. 

IN0'1A'METE0RJWGIGAL DEPARTMWT 

FROM 
ML94D 

All 6omniunication by post 
shouid,' ~'be addries .sed to the 
Dapu,4 "Director GenerAl of 
Meteprodogy. by title&NOT 
by n,!.4mo. 

Dated *'A1 ipore(C al'Cu tta) & the 27.8.2002. 

To 
smt~. iyati Das's  
W/O 14e M.L.Dast ~,Ex­A4-11s C/o  Met, 'Office sAgartala Airport g  

ur' West. Tri 
pppointment on Compassionate ground. 

5 irj*a',,d am, 

of compassionate appointment for yoO/your son/daughter has 
been forwarded to D.G-M, $New Delhi for consider, ~tion but no reply received 
so CdF. Information when received from D.G.M. #New Delhi will be communica-
ted ~ to -you in due come. 

Yours faithf 
' 

ullyt- 
Sd/. Illegible, 27.8.02. 

(D.Roy), 

Asstt. Met cor010 gist 
for D.D.G.Aia 

Re 4ional Met.Cent 
I 
 re~#Kolkata. 

VVII 

1~7 

THE DEPUTY DIRECTOR GENERAL OF, MSTEOROLOGY 

REGION.-tL NIETEOROW61(W1 QNTRE#  

4 1, DUEL AVENUEt 

AwPaE.cALcuTTA-7oo o27., 







A  'NEXURIB-Pa (Contd.), *  N 

2 

therefor*,, fervently piay and hope that your 

honb~r would be kind enough to consider my applieation 

afresh and will provide me a copy of Government Instru-

etion's and Hon'ble Juprome Court 8s Rulinge s, on the 

Nisis' of Which yoU could not consider my case , for 

which act of kindnoss.1 shall remain #ver grateful. 

Dated #Agartala Airport # 	Yours f aithfully q  

The 2nd March.2003* 	 -Sd/- Niyati Des. 

(SmU.14yati Des 

WIO Let* Makhan Lal Des *  

Sx * A * M*11* 

1400sAgartalas 

0 * a 0 0 

J 



~n - 

Z - Y 

The uv 
. 
4ortigned is directed. to reter,  to the popartment at 

Personnel and Trairdme Oftice Xemorandt= NOA4014/1 -6/94-Egft(D) 

subJect and to 'say ,  that the dated October- 9 - 4998 on thO AbOvOn 

question of pre0ox0trig a tlxw-liralt.for making appointment on 

co az4onato grounds has 	due considgratioft taking UUI - MP 

a0count 'the 0OULM Of WOf vacm.010s f alling under direct 
e  quota in any Oroup V -Or ID recrui 	 post proseribOd ift 

this rega;dIn paragraph 7(b) ibid and the ruling *f 'the supren* ~ 

court that :appointmento on tompasaLonateiro 	can be made oray- ,  

it vacancies ate available for the purpose (mentioned, in.Paragrdl& 

ph, 17(d) t-b.. Ud, L Accordingly,. It has been decided that the. 

Committee prescrIbedin ~Paragraph 12 	for con ai- deriM a 

reque at tor appointment on tompassionate gmunds, diouldt 	I AZO 

--t, t -ou he position regarding av,-JlabiUty 6f vaeanc*j( for ap. 

appointment and It should recommend appointment oneompaosiod'atel. 
r.v. grounds 00$ in a really.deSe 	nd_qrft~ 

:tor "appoultment on compassioftte &1,6unds vill 'be evallabl,  

t~h~n 

__v 	 e  t  0  

w  ry~e 0.  

goranti 

f  compas 
i uld an e 

a respect of other rpally, deserving cases the t,:ommittee shoU14 

only reoommend taking up the matter with oih er Ministeried 
Departments/Oftices or thec,overnment, ~ Ot India to consider thott, ,  

eases for ApPointme6t there as provide4 14,ParWayh 

-C Ofltdo ~410~ is';1/2_0 



ro 

2, 	 The instructions contained in the Office Memorandum 

dated October 91v 1998 stand modified to the ~ e xtent mentioned 

above. 

.30 	 The,above decision may be brought to the notice of 

all concerned for information guidance and necessary actions 

Ild/4.1legible* 

J A JHA),' 

EXRECTOR (E at abli, shment 

To 

A  jj_,Xjn;tgjqrjes&Rgjjm  nt 	1ho 8ovVz  t of 3:gL1a*-- of 

copy, to 

1. ~ ,The Comptroller and Auditor*General of India. 

2 'L 'The Secretary lUnion Public Service Commission s  

3'. . Rajya Sabha Secretariate 

4. Lok Sabha Sebretariat t' 

5,. ,= state. Governments/Union Territory Administration# 

6..All attached/subordinate offices under the Department of q 
Personnel and Training VUnistry of Home Aff airs* 

National Commission for WsISTsAew Delhi* 

National Commission for OBCs #New Delhio 

9* The Searetary tStaff Side sNational Council* 

10,,The Registrar General #The Supreme Court of Indiib 

11* The Department of Administrative Reforms and 

Sardar Patel Bhavan sNew Delhi 110001, 

12, An Office s/Sections of MP T. 

1 3-s SstablishMent(D) Section (500 copies)@ 





r\1 

Annexure-H (Contd. 

year t  for consideration for compassionate appointment by the 

Cpmmittee, subject to availability Of a clear vacancy within 

the prescribed 5% quota* If on scrutiny by the COmmitteel a case 

is considered toba deserving# the name of such a person can be 

continued for considerattion for one more YeVe 

That maximum time a personts name can be kept under 

consideration for offering C ompannionate  Appointment ,,All be 

three years$, subjec~ to the condition that the prescribed, 

Committee has reviewed and certified the penurious condition. 

of the  applicant at tha- end of the first and the second Year* 

After three yearso It compassionate APPOint-ment,is not Po ssible  

to 
I- 
 be Offere 	

Ily closed ,(I-to. the -APPlicant's his  case will be fina 

and will not be considered again* 

4* 	The instructions contained in the above-mentioned 

ried aboves oMs stand modified to the extent mentio. 

The above decision may be brought,  zo the notice of 

all concerned forinformationp guidance and necessary actiono 

6* 	Hindi version will follOWS- 

Sd/- Illegible* 

';!:Lndhu Kashyap)* 
rdrector (JCA), 

TO 

All Ministeries/Departmerits of the Government of India. 

Contd*#*p/3* 
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Ann.exirs, H (Contd 

4 1 4*3- 

COPY to.: 

T e C 	 otindial , 

~2*, tfie,  ~Soaratary,ljnion PubUc Service Commission #  

ict jra,,,Ssbha, -S 	tamiai* 

4# Lok. Sabha Secretariat 

-G 	 ft i n-I str at- ion m, ovenmeil a 	on Torritory A 

'in 	 De Al~ Attadhed/otib6rd ,'abi oftioos' wder tho , 	ent Of 

Perzonnel A.;TraIniM;!;Iz49try'o;t 
i,, 01,14  

atipnal .,,C Omi 	on f c ri -S—C O/ST$'N 6w De'l hi- 

-onal,Comisdon tor OSd sjt4v ft1hi* a* Nati 

9,*1 r1he -5e -- 'btaryostart U&Patiolml Counco-u-' 

10,67he. Regist-Veir 'Gefteral.iThe S 	 t , ()f xndi4w op~om~ Cotir 

-1 	The Depattment of AdminiLstrative Reforms ~ &nd )?Ub 

have4#14,tV Dalhi' 

kil ofti 	S/Sections ot Departmcint of PensomeV.,& Traning ,?* 

Pacil 	ft C 	oor DOP itat-1.0 	entr, 	W 420'. ppam qopbs~ s*: 

164,  gstabliishm6nt ~VYseation (500 co io p 


